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Date of Order;20995  

- 	Between: 

I. Ch.Simhachatam 
P.Yesupadam. 
Y.Sairam- 	- 
C.Verzkat Rao 	 ] 

5. N.Rajkumar.. 

.. Applicants 

End 

1, Divisional Railway Manager, 
S.C.Rly, Vijayawada. 

The General. Manager, S.C.R].y, 
'Railnilayarn, Secunderabad. 

The Union of India, rep. by Secretary, 
Railway Board, c/c Min.of Rlys 	 P. 
Railbbavan, New 	lhi. 	 •• 

X.Musambaraxn. 	 ..• 	 . 

S. P.O. Rantha Raju. 	. . 
S.Rajan. 	 . 	. 	. 
G.M.B.KoteswaraRao. 

Respondénts. •. 

For the Applicant :- Mr. V.Rarna Rao,. Advocate. 

F.or the Respodents: Mr. N.R.vraj, . 
Sr./.CG3C 	•, 	/ 

CORAM: 
THE HON' HLE MR.JtJSTICE V.NEELADRI RAG : VICE_CHAIEMZiN 

THE NON' BLE MR.R4PANGARAJ : M1MBER(ADNN) 

H 	. 	. 



O.A..No.1355/95. 	 Date: 

JUDGMENT 

Heard Sri V.Rama gao, learned co6sel for the 

applicants and Sri N.R.Devaraj, learned Standing Counsel 

for the respondents. 

This OA is filed for a declaration that the 

Of fice Order Nos.T/56/1993 & T/57/93 dated 5.4.1993 

of 1t respondent, 	ereby.unning staff were fitted 

against the restructured posts of Passenger Guards 

is illegal and unconstitutional and for further decla-

ration that the promotions given to Schedu ii led Caste and 

Scheduled Tribe candidates over and above 221el. of 1-hm 
posts at any given point of time in the c4egory of 

Passenger Guards under 40-point roster system is arbitrary, 

illegal, unjust and unconstitutional and violative of 

Articles 14 & 16 of the Constitution of India and 
an 

Passenger Guards in the scale of Rs.1350-2200 as 

Passenger Guards in the scale of Rs.1400.-2600 on the 

basis of seniority-cumsuitability. 

There are 6 applicants in this OAwho were 

working as Passenger Guards in Vijaywada Division. 

when revised sanction of Passenger Guards Jurnbering 26 

in the scale of Rs.1400-2600 (RSRP) arose on account - 

of restncturing with effect from 1.3.1993 ' itment 

orders were issued in terms of the impugned: orders 

dt. 5.4.1993. The applicants herein conteiJ that they 

are entitled to be promoted to the grade ofks.1400-2600 

immediately along with other non-sc/ST candIdates 

and fitment of Sc/ST candidates in excess of the quota 

prescribed for them against the restructure posts is 



:3: 

contrary to the instructions in regard to promotion 

of Sc/ST candidates. As there is excess representa-

tion of SC/ST candidates in the said grade, the applicants 

represented that they are to be promoted to that grade 

along with other non-SC/ST candidates. They represented 

to R-1 requesting as above. As DO tangible[ result is 

achieved they hadfiled this OA praying as above. 

4. 	At the time of admission an interim rer dd_ 

29.10.1993 was issued by us. The interim order reads 

as fol1ows;- 

"F011owing the interim orders given in O.A. 

759/87 and batch cases, wth direct that the vacan-

cies available from time to time in the grade of 

Passenger Guards in the pay scale of Rs.1400-2600 

have to be filled up in accordance with 40-point 

roster system subject to the condition that the 

posts held by the members of the Sjheduled Caste 

and Scheduled Tribes do not exceed 15% and 7G 

respectively at any given point of time and if a 

person belonging to the Scheduled daste or 

Scheduled Tribe is promoted on his own  merits and 

ot in a reserved vacancy, then for the purpose 

of this interim order, such appointment will be 

excluded while computing the required percentage. 

Any promotion that could be made in pursuance 

of this order will, be subject to the result 

of this OA..." 

5. 	The prayer for declaration that office orders dt. 

5.4.1993 is illegal, and unconstitutional dannot be given.. 

unless a clear-cut case has been made out to show that 

representation of Sc/ST candidates is in expess already 

in that cadre. As there were no existing strength in the 

cadre as can be seen from the impugned order dt.5.4.1993, 

it has to be presumed that representation of sc/ST5 in 

the revised strength in the restructured cadre has to be 

filled in accordance with the existing rule for which the 

interim order has already bden given. 

MIR 
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6. 	In vi2w of the above, it is fair and just, 

tomake the interim order dt. 29.10.1993 final which 

clearly states that in the restructured c adre, the 

representation of SC/ST candidates should not exceed 

15% and 7 	respectively. 

- 7. 	In the result, the OA is ordered confirming 

the interim order already passed. No co&ts./ 

(R.Rangarajan) 	 (v.N'eeladri Rao) 
Member(Admri.) 	 Vic I e Chairman 

Dated Jt Sep., 1995. 

lit>c 
Grh. 	 xpthty Registrar(J)CC 

To 

1. The Divisional Railway Manager, S.C.Rly.: 
Vijayawada. 

2. The Gener& Manager, S.C.R].y, 
Railnilayam, Secunderabad. 

The MR±x Secretary, Union of India, 
Railway Board, C/o Min.of Flys, 
Railbhavan, New tlhi. 

One copy to Mr. V.Rama Rao, Advocate, 3--926/19/A 
1st Floor, Main Road, Himayatnagar, Hyderabad. 

One copy to Mr.N.n.vraj, SC for Rlys. CAT.Hyd. 

One copy to Library, CATHyd. 

One spare copy. 	 1 

pvm 

- -s 
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TYPED BY 	 CHECKEL BY 

W11 M, 	MY . 	#bPPMYLW ( 

IN THE CENTRAL AThIINISTR2WflTE TkIBtJNL 
HYDERABAD BENCH AT- HYPAD 

THE HON'BLE MR.JT 	SNEELAbRI o 
VICE-CHAIP1iJJ 

ad 

THE. HONBLE MR.R.RjjNGARAJJthJ : M(ADMN) 

DATED:- .2-0-9 -1995. 

ORDEWJULGMENT 

M.A./R./C.A.No.  

Ott 	1c )91 1 
£ ......To. 	 (Wp. 

Adllitttd and Interim Dirèctibns 
Issued. - - 	- 

Al1ed 

Disposed of with. directior. 

Dismiped. 	 - 

Dism4ssed as wi.tharawn 

Disr4ssed f or default 

Qrd#e4/Rejectea 

No Lraer as to costs. 
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